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Place : Pune
Date : 7th April 2026 

For TECH MAHINDRA LIMITED
Sd/-

Company Secretary
Ruchie Khanna

SPECIAL WINDOW FOR TRANSFER AND 

DEMATERIALISATION OF PHYSICAL SECURITIES

The Securities and Exchange Board of India (“SEBI”) has vide Circular No. 
th

HO/38/13/11(2)2026-MIRSD-POD/ I/3750/2026 dated 30  January, 2026, 
th th

opened a Special Window from 5  February, 2026 to 4  February, 2027, to 

facilitate transfer and dematerialization (“demat”) of physical securities 
st

which were executed prior to 1  April 2019.

Applicability: 
st 

�  Transfer Deed executed prior to 1 April 2019 but not lodged for 

approval and original share certificate available; 
st

� Transfer requests which were lodged prior to 1  April, 2019 and were 

rejected, returned or not attended due to deficiency in the 

documents/process or otherwise;

Following cases will not be considered as part of this special window:

� Cases where original share certificates are not available;

� Equity Shares which have been transferred to the Investor Education 

and Protection Fund;

� Cases involving disputes between the transferor and transferee;

Key points to note:

� Request(s) which are accompanied by original certificate(s) along with

transfer deeds and relevant supporting documents will only be 

considered under this special window;

� During this special window period, the equity shares that are re-lodged 

for transfer shall be issued in demat mode only;

� Shares so transferred will be under lock-in for one year from the date of 

registration of transfer. During this lock-in period, such shares shall not be 

transferred, lien-marked, or pledged. If any fraud is detected within the 

one-year lock-in period, the restriction will continue to apply to the 

relevant securities until further notice.
th

� Any transfer requests submitted after 4  February, 2027 will not be 

accepted by the Company/RTA, unless any extension is granted by 

SEBI.

For more information and clarity, concerned shareholders can connect with 

the Company's Registrar to Issue and Share Transfer Agent viz. MUFG 

Intime India Private Limited (Formerly known as Link Intime India Private 
nd

Limited) at Investor.helpdesk@in.mpms.mufg.com or at Block No. 202, 2  

Floor, Akshay Complex, Near Ganesh Temple, Off Dhole Patil Road, Pune – 

411001 or write to the Company at investor.relations@techmahindra.com.

Tel :  +91 020 40109111 � Website : www.techmahindra.com

2025Wires & Cables
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Head Of,ce : Corporate Building, Highway, Mehsana-384002.
Phone No. : (02762) 257233, 257234

(Multi State Scheduled Bank)
The Mehsana Urban Co-op. Bank Ltd.

POSSESSION NOTICE
[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas
The undersigned being the Authorised Officer of The Mehsana Urban Co

Opera�ve Bank Ltd. under the Securi�sa�on and Reconstruc�on of Financial
Assets and Enforcement of Security Interest (Second) Act, 2002 and in exercise
of powers conferred under Sec�on 13(12) read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued a DemandNo�ce dated 15.05.2025
calling upon the Borrower MY CHOICE FOOD PRODUCTS Proprietor (1)
BIPINBHAI PRAHLADBHAI PATEL Guarantor/s (1) TUSHAR BHAGVANBHAI
PATEL (2) DIPIKABEN BIPINBHAI PATEL (3) HASMUKHBHAI TULSIBHAI PATEL
(4) LALPRATAPSINH PRABHUNATH RAJPUT (5) SUNITASINH LALPRATAPSINH
RAJPUT to repay the amountmen�oned in the no�ce beingRs.3,52,41,330.00
(Rupees Three Crore Fi�y Two Lakh Forty One Thousand Three Hundred
ThirtyOnly )within60days fromthedateof receiptof the saidno�ce.
The Borrower having failed to repay the amount, no�ce is hereby given to the
Borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on
him/her under sub sec�on (4) of Sec�on 13 of the said Act readwith Rule 8 of
theSecurity Interest (Enforcement)Rules 2002on this05thDayofApril of the
year2026
TheBorrower/Guarantor/Mortgagors in par�cular and thepublic in general is
hereby cau�oned not to deal with the property and any dealings with the
property will be subject to the charge of The Mehsana Urban Co-Opera�ve
Bank Ltd. for an amount of Rs.3,52,41,330.00 (Rupees Three Crore Fi�y Two
Lakh Forty One Thousand Three Hundred Thirty Only ) and interest thereon
at the contractual rateplus cost, chargesandexpenses�ll dateofpayment.
The borrower's a�en�on is invited to sub-sec�on (8) of Sec�on 13 in respect
of�meavailable to redeemthesecuredassets.

Descrip�onof the ImmovableProperty
PropertyOwner : BIPINBHAIPRAHLADBHAIPATEL
Property Descrip�on : Non agricultural land meant for residen�al - purpose
situated inDistrictMehsana, Sub-District/TalukaMehsana, Village Shobhasan,
bearing Old Revenue Survey No. 420/Paiki-31 and New Revenue Survey No.
614 Out of the said land, Plot No. 36,37,48,49 where each plot admeasuring
135.45 sq. meters, forming a total area of 541.80 sq. meters along with all
exis�ng and future construc�on thereon, together with all appurtenant rights
inside and outside the said property, is described as under: Address Of
Property : NEW R.S.NO.614, Village Shobhasan,Taluka & Distcrict: Mehsana.
Boundary Of Property : North : PLOT NO.38 AND 47, South : PLOT NO.35 AND
50, East : INTERNALROAD,West : INTERNALROAD
Date : 05/04/2026
Place :MEHSANA

(MUKESHKUMAR P. PATEL)
Authorised Officer

(The Mehsana Urban Co Opera�ve Bank Ltd)

Head Of,ce : Corporate Building, Highway, Mehsana-384002.
Phone No. : (02762) 257233, 257234

(Multi State Scheduled Bank)
The Mehsana Urban Co-op. Bank Ltd.

POSSESSION NOTICE
[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas
The undersigned being the Authorised Officer of The Mehsana Urban Co

Opera�ve Bank Ltd. under the Securi�sa�on and Reconstruc�on of Financial
Assets and Enforcement of Security Interest (Second) Act, 2002 and in exercise of
powers conferred under Sec�on 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand No�ce dated 28.07.2021 calling upon
the Borrower Sun Air System Limited Director/s (1) ANANDBHAI P.MANDALIA (2)
VAISHALIBEN V. PATEL (3) VAISHALIBEN S. PATEL Guarantor/s (1) PIYUSHBHAIM.
VAGHELA (2) TRUPTI A. MANDALIA (3) CHIRAG D. PATEL to repay the amount
men�oned in the no�ce being Rs.4,43,90,377.00 (Rupees Four Crore Forty Three
LakhNinty ThousandThreeHundredSeventy SevenOnly )within 60days from the
dateof receiptof the saidno�ce.
The Borrower having failed to repay the amount, no�ce is hereby given to the

Borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/her
under sub sec�on (4) of Sec�on 13 of the said Act read with Rule 8 of the Security
Interest (Enforcement)Rules2002on this05thDayofApril of theyear2026
The Borrower/Guarantor/Mortgagors in par�cular and the public in general is

hereby cau�oned not to deal with the property and any dealings with the property
will be subject to the charge of TheMehsana Urban Co-Opera�ve Bank Ltd. for an
amount of Rs.4,43,90,377.00 (Rupees Four Crore Forty Three Lakh Ninty
Thousand Three Hundred Seventy Seven Only) and interest thereon at the
contractual rateplus cost, chargesandexpenses�ll dateofpayment.
The borrower's a�en�on is invited to sub-sec�on (8) of Sec�on 13 in respect of
�meavailable to redeemthesecuredassets.

Descrip�onof the ImmovableProperty
PropertyOwner : Trup�AnandMandalia
Property Descrip�on : All that piece or parcel of freehold land situate lying and
being at Siddhi Vinayak tower, behind DCP office, off. S.G. Highway, makarba,
Ahmedabad forming part of survey nos.195/2, 196/1+ 2/A,206, 211/1, 211/3,
212/1, and 212/2 of mouje makarba of Vejalpur taluka in the registra�on district
ahmedabad-4 (paldi) and sub-plot No. A of new final plot nos.27+29+40
+45+47+48+ 49/A (old final plot nos.12, 13, 14, 15, 16, 17 and 18) of town planning
scheme no.84/B admeasuring 23184.00 Sq.Mtrs or thereabouts together with an
office No.C-702 on seventh floor in Tower No. C in a building knowns as “Siddhi
Vinayak towers ” admeasuring 417.00 sq.� i.e. 38.74 Sq.Mtrs.(super built-up area)
alongwith undivided propor�onate share in the land of building knowns as “Siddhi
Vinayak towers Address Of Property : C-702, Siddhi Vinayak Towers,
Mouje:Makarba, Taluka:Vejalpur, Dist:Ahmedabad-4 (Paldi) Boundary Of Property
: North : Office No.C-703, South : Office No.C-705, East : Wide Passage & Li� Well,
West :WideDriveWay&Block-A
Date : 05/04/2026
Place :MEHSANA

(KAMLESHKUMAR I. PATEL)
Authorised Officer

(The Mehsana Urban Co Opera�ve Bank Ltd)

PUBLIC NOTICE

Date: 20-02-2026 Authorised Signatory
Ujjivan Small Finance Bank

UjjivanMicrobanking Group Loan / Individual Loan customers,

whose loans were disbursed before September 2024 and who
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Visit nearest Ujjivan SFB branch for claim processing and
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